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Raghav Rai APPELLANT
Vs
State of Bihar RESPONDENT

Date of Decision : 22-04-2010

Acts Referred:
Criminal Procedure Code, 1973 (CrPC) — Section 482

Citation : (2010) 04 PAT CK 0035
Hon'ble Judges : Rakesh Kumar, J
Bench : Single Bench

Final Decision : Dismissed

Judgement

Rakesh Kumar, J.—The sole petitioner, while invoking inherent jurisdiction of this
Court u/s 482 of the Code of Criminal Procedure, has prayed for quashing of
order dated 3.2.1997 passed by learned Special Judge, Sitamarhi in G.R. Case
No. 616 of 1992/Trial No. 101 of 1995.

2. After some argument, Shri D.N. Tiwary, learned Counsel appearing on behalf
of the petitioner, seeks permission to withdraw this petition to take all the pleas,
which has been taken in the present petition at appropriate stage. Prayer is
allowed.

3. Accordingly, petition is dismissed as withdrawn with liberty as indicated above

4. In view of rejection of this petition, interim order of stay dated 8.9.1999
stands automatically vacated.

5. Let a copy of, this order be communicated to the court below forthwith.
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